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o _'-'__Drug'si_ (Comrol) . f{_?:_--[i949.:*‘;' TN At

T (Rece!‘ved the assent of the Ga vemer-General ‘on the
- ~. . 13th December 1949 ; first published in the Fort St. George
R GaZette Extraordmary on the 15¢h December 1949)

~ “An Act to provide for the control of the sale,
- _'" and dlstribntion of dmgs. . ‘

I o WHBRBAS it is necessary to prov:.le for the control of
o 77 . " the sale, supply and distribution of drugs in the ‘[State
MRS 5 of Tamil Nadu] ; It is hereby enacted s follows *.

- Short titte, 1. (1) This Act maybe callcd thel[Taaml Nadu] Drugs
extent and (Control) Act, 1949,

ment,  (2) It extends to the whole of the 4[State of Tarml'r'
: Nadu].

(3) It shall come into foroe at once.
) _I‘_‘“"P:gg" ~ 2.(1) Inthis Act unless there is anythmg repugnant' ]
“in the subject or context—

a) “Commissioner’® means the 5[Commassionor of "_
le Supplies, Tamil Nadu] | |

~ 1These words were substituted for the Word “Madras by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
~ Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2For Statement of objecis and Reasons, see Fort St. G‘eorge
FA _ . Gazeug’,o thraordmary, dated the lst Novcmber 1949 Part IV-A.
S pag~ 470,
R - _ This Act was extended to the Kanyakuman district and
SR - Shencottah taluk of the Tirunelveli district by section 3 of, and :11::
D R Schadule to, the Tamil Nadu 3 Transferred Temtory) Exten
. sion of Laws Act, 1960 (Tamil Nadu Act 23 of 1950), -

S ‘8This expression was substituted for the expression “Provmcef
- of Madras” by paragrash 3 (2) of the Tamil Nadi Adaptanon of
, . Laws Order, 1970, :

i . . 4This expression was substntuted for the expression *'State

i L " *'Madras” by the Tamil Nadu Adaptation of Laws Order, -
T -+ amended by the Tamil Nadu Adaptation of Laws (Secon “Amen

. - maent) Order, 1969.

.. ' SThis expression was substitutcd for the expressio" ““Cot
- missioner of Civil Supplies, Madras® by paragraph 3. of. and
Schedule to, the Tatml Nadu Adaptatloa of Laws Order, 1970,
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ﬁ ) “dealu™ .uians & person carrying on, either
persona ly or through any other person, the business
- of selling any dlugs wholesale or in retaij ;

Central a (c) “drug” means any drug as defined in clause
Act(h) of section 3 of the Drugs Act,1940,in respect
?ﬁxm of of which a declaration has been made under section 3 ;

19407 " e
1 (d)“Gazette” means the *Fort St. George Gazette;{_‘_

1 (o) “offer for sale” - includes a referénce , to an - -
mtxmanon by a person of the price proposed by himfor .
“a sgle of any drug, made by the publication of a price
st, by exposing the drug for sale in association with a:
mark indicating price, by the furmshmg of a quota-____
_tlon or otherwise howsoever

N¢) “producer”mcludes a manufacturer._

| (2) A drug shall be deemed to beinthe possessmn of o
a person-—- _ o |

e (i) whenitis held on behalf of ‘that person by'--;f--‘::-:_j'
another person 3 -

. (i) not thhstandmg that 1tzsmortgaged to another
i _';_"person. -

3 The J~[ state] Government may, by not:ﬁcahon in Drusétow
-the Gazette, declare any drug to be a drug to whwh this Kct?pgﬁg 3
Act shall apply "

4. (1) The Commlssmmr may, by notlﬁcat:ton in the anmg of
Gazette. fix in respect of any drug— ~ maximum

g and
s (@) the maximum price or rate which may b. ﬁ{;ﬁ?fmﬁ,
charged by a dealer or producer ; ©° quantities
(b) the maximum quantity which may at any cne ‘{,"é“g’é}d‘;’f y
_time be possessed by a dealer or producer ; . . sold,

o (¢) the maximum quantity which may in any. one
transactzon be sold to any person.

- ®Now the Tamil Nadu Government Guzette.

% This word was substituted for the word “Provincial® by the
Adaptanon of Laws Order, 1950.



92 Drugs (Conzml) [1949 TN Act XXX .

(2) The prices or rates and the quantn:es ﬁxed m-*;{,f
respect of any drug under this section may be different in'~
different localities or for different classes of dealcrs or'
producers

-1. 5; No dealer or producer shall— R
Restnctlons on.. . (a) sell, agree to sell, offer for sale or otherwxse dlS P

1. - pose of to any person any drug for a pricc or at a rate- . .
oTe: ‘eXceeding the maximum fixed by notlﬁcatxon under clause ..
(a) of sub-section (1) ot sectlon 4; asgad,

er ¢ i (b) haye in his possessxon at any one nme 4 Cluanh{ty Q
»f any drug exceeding the maximum fixed by notification.
under clause :(b) of Sllb-aeCtIOII (1) of section 4 hor

o (c) sell agree to sell or oﬁ'er for sale to any person
in any one transactmn a quantity of anydrug exceedmg the ..
imum fixed by notification under clause (c) of sub- T
sectxon (l) of sec‘uon 4 T | o

: :-_n’>-'.|'\-“
-

- Ceneral 6. (1) No person ahalx have in his possess:ton at any one -
imitation time a greater quantity of any drug to which this section = -
-"nh?cmﬁty applies than the quantlty necessary for his reasonable o
W, needs., - i,

onefie:e. (2) This sec’uon shall apply only to such drugb as DA

' the Commlssmner may, by order published in the Gazette, - =
Specxfy for the purpose ; .

. .Provided that nothing contained in this section shall . 3
"._applyto a dealer or producer inrespect of any drug sold or T
g produoed by him. o | S

L

._Dd“t’i o 7. Any person having in his possession a quantlty Of
i'ﬁo ecfn any drug exczedir g that permitted by or under this Act™
ofem. shall forthwith report the fact to the Commissioner or -
" stocks. other officer empowered inthis behalf by the Commissioner, .~ -
" and shall take such action as to the storage, distribution =
* or disposal of the CACeSS quantlty as the Commlssxoner o
maydn:ect -

3
£

Refusal to eell. 8. No dealer or producer shall, unless PreVIOusly
‘authorized to do so bythe Commlssxoner without sufficient. -
cause, refuseto sellto any person anydrug thhmthe Iumts
~asto quantlty, if a.ny, Imposed by this Act. _ S

b
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- Explanation.—The possibility or expectation of obtain--
-1ng a higher price for a drug at a later “ate shall not. be

deemed to be a sufficient cause for the purpose of this
section.

-

9. (1) Every dealer or préducer when selling any drug Cash memo
- for cash shall, if the amount of the purchase is fivé rupees randum to
or more, in all cases, and, if the amount of the purchase is E:rtg'ye';al')f
. lgss- than five rupzes, when so requssted by the purchaser, aln satex

give to the purchaser a cash riemorandum containing
particulars of the transaction,

(&) The Commissioner may, by notification in the'_
Gazette, prescribe the particulars {o be contained in any
- such wash memorsndum, - |

‘ (3) The Commissioner may, by notification in the
- QGazette, exempt specified arcas, classes of dealers or. -
. producers, or classes of drugs from the operation of- this.
©osection. - C

o 10. (1) The Commissioner may direct dealers or pro- Marking of

' .ducers in general, or any dealer or producer in particular, prices and.
to mark any drug exposed or intended for sale ‘with th _f'°"§‘£‘l-ti§:3°
sale prices or to exhibit onthe premises a price list of drugs .pr -
" held for sile, and mav-further give directions as to the
manner in whick any such direction as aforesaid is to be

© .. (2) Mo dealer shall destroy, efface or alter any label
.ot mark affixed to a drug and indicating the price marked.
. by.a producer. - L T
.11, Wkhere a dealer or producer makes an-offer to.‘enter Obligation
_into a transaction for.a consideration to be . given as a.to state pti
. whole in respect both of a sale of any drug and of Séﬁlﬁ_iﬁ‘ﬁ-‘“ﬁ&{iﬁ
.other matter, the dealer or producer making the-offer shall 53.&%_ e
state in writing the price which heassigns to.that drug, ify; <. ¢
‘e is required to do so : by any person to whom the offer.
{s made, and the offer shall be deemed for the purpcses of -
this Actto beanoffer tosell that drug at the price So'3ggtéd

tﬁi 1

- “1[13.] Tfinthe opinion 6fthe Commissioner if 1§ fiecésd"Pronibitior
“sary or expedient sotodo, he may, by ordet in writing—" ‘ gﬁ gﬂesfff
circumsiancesand undct suich conditions: as may be'speci- drugs
fled-in the order-; " - T R E

1 Sub-sections (2)”to' (5) were omittcd and sub-section- (l)wam -
renumbered as section 12 by section 2 (1) of the Madras Drugs .
(Control) Amendment Act, 1951 (Madras Act XXVIL of 1951).-"

=
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(b) direct the sale of 'any drug to any such deéléf or
class of dealers and in such quantities as may be specified
in the order ; : : o W ot

- and make such further orders as appear to him to-be

-~ Decessary or expedient in connexion with any order isgued .
- under this I[section]. - SR

Penalties. 13, (1) Whoever contravenes any of the provisions. of
- this Act or of anydirection made under authority conferred
by this Act shall bz punishable with imprisonment for a
tlfrn]: which may extend to three years or with fine or with

\ (2) A Court convicting any person of an offence”.
| -punishabie uader this Act may order that the whole or any,
. parc of the stock of drugs in respect of which the offence
- wascommitted shallb: forfiited tothe 3[State] Government,” "
(3) It shall be a defence for a person charged with*
...~ . a contravention of any cf the provisions of this Act.to
.+ . _provethat,inrelation to the matter in respect of which he..
* 1 charged, he acted in the course of his employmentasa
ot servamt or agent of another person on the instructions of -
sivi* . hisemployer or of some other specified person, = E

.-:Offences by ‘14, Where a person committing an offence punishable -

>orporations. ynder this Actis a company or anassociationora bodyof =~ -

© - . 'persons, whether incorporated or o, every director;

.. = manager,secretary,agent or other officer or pcrsOnconcernetf L

- With the management thereof, shall, unless he proves that

the offence was committed without his knowledge or that -

he has exercised alldue diligence to preventits commyysion.
bede?med to be guilty of suchoffence,, = = . &

5(1) No person .s:hall' i:ije‘stigate anyoﬂ'eneeunde,

fPohpe,or ’ SRRTR
e ;"ﬁ)ia‘n officer of any department other than the Pohece
sWho i authorized inthis behalf by the 2(State] Government -

Clause () was omitted by section 2.02) of the Madias Drems.
‘(Control) Amendment Act 1951 (Madras Act m”"f'.1951);;??'

. 3This word was substituted for the word tsubssection® by fbid,
p Srflis word- was Substituted fOr.'the word “P.I'O vincia]" b t

S ) o LA
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2) No' prosecution for any “offencs pumshable B UE
nder this Act shall be instituted except with the previous: . - -
nction of the State] Government or such officer 25 -
ey may, by notlﬁcatxon in the Gaz«,tte, authorise in

his- beha

16, Any person competent to mvesngzte any offence Powersof . *:
nder this Act moy search any place in which he has reason searth and >

to believe that an offence undér this Act has been, or-is s®izure. -
being, committed, and toke poseession of any stcok - of *
‘drugsin respect of which the oﬂ'enee has been, or is bcmg
‘committed.

8 .;_:‘_17. (1) The I[State] GOVernment may make rules to Power to make,
earry out the purposes of this Act. N

(2) In particular, and without prejudice to the gene- A
Fality of the foregoing power, such rules may provide for-‘;' - AR Y
I 'or any of the following matters, namely :— -

%0 (@) the maintenance by dealers and producers
generally, or by any dealer or sroducer in particular, of
r]elcords of all sale and purchase transactions made by
them : AT
" (b) the furnishing of any informetion as may be

required with respect to the busmess cerrled on by any- | |
dealer or producer ; , .

_ {(¢) the inspection of any booxs of account or ot1
documents belonging to or under the contrcl o1 .Y d ealer
or producer.

B | 1 L
18, No suif, prosecution cr other legal procecding shall Ptl_’Otegtion
- lié against any person for anything in'good fojth done or gy in
- intended to be donc under this Act. . good faith.

S 19, The provisions of this Act shall be in aadltlon to Saving of
and not in derogation of any otber law for ths time being other laws. .
in force regulaung ¢ny of the matters dealt with in this |
20, (1) The Madras Drugs (Control) Ordinance, 1949, Repeal and
- i8 hereby repealed. saving: |

349, (2) Noththstandmg such repeal, any rules made,
"* notifications or orders issued, action taken, or thing done.
i the exercise of any power conferred by or under the
" said Ordinance shall be deemed to have been made, issued,
“taken or done in the exercise of the pow.rs conferred by or
under this Act as if this Act had come into force on thc .
: 3rd day of October 1949, .
"1 This word was substituted:for the word “Provincia "
by the Adaptatiion of Laws Order, 1950- -

- alause (d) was omuitea vy section 2 (3) of the Madras Drugs
: (ControlJ mgaéndment Act, 1951 (Madras Act XXVII of 1951.)
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